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[Mr. Deputy Chairman]

The Committee recommended that the
Private Member's Resolution that may be
moved on Friday, the 16th July, 198]"., should
conclude on that very day.

The Committee also recommended that in
view of the Presidential Poll 0*1 Monday, the
12th July, 1982, there will be no sitting of the
Rajya Sabha on that day,

The Committee further recommended that
the House should sit up to 6 p.m. daily and
beyond 6 p.m. as and when necessary for the
transaction of Government Business.

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

Tile serious situation arising out of the
prolonged Strike in Textile mills in
Bombay, Resulting in loss of production
and hardship to workers and the action
taken by Government

SHRI P. RAMAMURTI (Tamil Nadu):
Mr. Deputy Chairman, Sir, since I am not
directly connected with the strike...
(Interruptions) Let them go; I want some
peace. Since t am not directly connected with
the strike and I do not know the mood of the
workers, I am not in a position to give a
correct reaction as far as those people are
concerned. Iamnotina

position to do that. But the first thing that
strikes me when I read this statement is a
shifting of the position of the Government. I
welcome that shifting to some extent. Time
was when the Government, Ministers said re-
peatedly that they will consider their
legitimate demands after the workers go back
and that 'we appeal to them that we will
consider their legitimate demands. What are
those legitimate demands, it is for the
Government to decide. And so, you trust us.
This was the attitude taken by them. Then
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it requires six months of strike, a courageous
struggle when people faced starvation, to put
some sense in the Government that the
workers cannot be dealt with in this way.

Now, Sir, I am just revealing something. On
the 20th of last month I had a talk with the
Prime Minister and [ think Shri Pranab
Mukherjee was also present there. I had a talk
with the Prime Minister on this whole question
of Bombay strike. I had told her at that time
that you are too much depending on the
INTUC union there and that has brought you
into this difficult position. After all, the
Bombay Industrial Disputes Act may be
anything. The laws are made for the workers
and workers are not made for laws. Even at
that time when the law was passed the entire
force of Bombay textile workers and other
w'orkers in Bombay in 1948 protested against
that law by going on a complete strike on the
day on which it was placed before the
Assembly. You never bother about the
workers. You must have a certain union. The
law was specifically made for the purpose of
encouraging a certain' kind of union which
you wanted. The mill owners can manoeuvre.
The Government can manoeuvre the way it
wants. That is what you did. You have done it
four times. This is not the first time. Even
before, the agreements that have been entered
into by that union with the management they
have been broken by workers' solidarity and
strike and you had to enter into an agreement
with other peopl'a. This has happened before
on the question of bonus. This has no't
happened for the first time. Here is such a
union which is sought to be imposed. Here it
is not the only place. The INTUC joined us in
Madras when the DMK Government at that
time imposed an agreement behind the back of
the workers. The INTUC also joined all of us
when the workers revolted. At that time what
the workers did was correct. But here when
your union enters into an agreement behind
the back of the workers, the workers  know
nothing
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abflut it, the INTUC union is not in touch with
the workers, you are talking to a person who
you say is the representative, who is to decide
about the representation, are you to decide
who are the representatives, they are the
representatives of the workers, today the
workers are disobeying them and saying that
they are not their representatives, and
therefore do not talk to them, therefore, what
more do you want? How many more strikes of
this type do you want? The simple method that
they ask is, we ask for a ballot to decide it. If
the Government and the country can be
decided by means of a vote, why cannot the
workers' representatives be decided by a free
vote of the workers? Why all this cumberous
thing. If it had been done, many of these
problems would have been solved. We are
doing it in a number of public sector
undertakings. The results are good. That is a
different question. Now, Sir, when I had a talk
with them, I had suggested that all the unions
might be called. Leave alone what has
happened. All the unions might be called
together and a discussion might take place and
after that give some interim relief, fairly
substantial interim relief, and after that you
can appoint a tripartite committee to go into
this question. But, first of all, give the interim
relief. Give interim relief not on the question
of the house rent alone. It should be given
with regard to wages. After all, you should
understand what the workers' feeling it. Your
own figures show that the textile worker's
productivity has increased by 25 per cent
during the last 10 years. These are figure sup-
plied by your Ministry itself. The textile
workers' productivity has increased by 25 per
cent, whereas his real wages have increased
hardly 2 per cent. In many cases these have
not increased at all. And, in some places they
have gone down. In Bombay they have gone
down. When this is the position and, at the
same time, when the workers know that

these people are blackmarketing the
cloth, the blackmarket money is being
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taken away, and the mills are becoming sick,
it is because you are not able to prevent the
sequestering of the funds of the company by
the management, the worker has to suffer. For
your inability the worker has to suffer.
Therefore, Sir, when this is the position, when
25 per cent increcs” in productivity has
actually taken place, according to statistics
produced by you, unless you say that your
statistical department fa a fraudulent depart-
ment, it is an under-estimate, they have
produced more; even according to your own
theory of productivity you have said that you
will give them more wages if they increase
productivity and they have increased produc-
tivity, what are you going to do now?

What are you going to do now? Therefore,
an announcement of a sizable interim relief
with regard to their wages would satisfy them.
Without that, I do not know whether it is
going to satisfy. So, at that time I had the
impression that both Mr. Pranab Mukherjee
and the Prime Minister agreed with my
proposal that this was the best way to solve it.
I do not know with whom did he discuss it
further, and he said: "Don't think I did not
discuss with you or somebody." I said: "You
call all the textile unions in Bombay and
discuss with them." As far as I know, news-
papers have not carried any news that
discussions took place with all the trade
unions of textile workers that exist there.
Therefore, I would appeal to the Government
of India even now to think of the deep impli-
cations of the ferment among the workers. We
want to co-operate; we do not want to
sabotage, and at the same time I would also
like to tell you that when we make
suggestions in the public sector, in the private
sector, when we bring to the notice of the
Government extreme corruption in the public
sector, in the core industry and other places,
what do we get? We get nothing. Rather our
people get victimised. What is the use? Is
there a fair enquiry? No. Anyway, I do not
want to go into that. I would
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[Shri P. Ramamurti]

like to suggest to him to call all the leaders of
the trade union workers, and as a result of this
discussion, this give and take, you come to
some conclusion. You announce an immediate
interim relief. The Wage Commiitee, we hope
will go into the qu'estion but its
recommendations might or might not be
accepted; but I am sure these will be accepted.
I would like to ask whether they are prepared
to consider it. If the workers accept it, I am
not going to stand in the way. It is for them to
decide. But my hunch is that workers will not
be able to accept it because of their
difficulties.

SHRI BHAGWAT JHA AZAD . I have
made the position clear in reply to other hon.
Members that now what the Government has
offered is the best in the circumstances. We do
not stand on prestige. We have given reliefs to
them and these are that some increase in the
wages would be considered after the tripartite
committee gives its report. And that
committee will also not go on for months and
years as some hon. Members said, but only
after 6 months it will give its report. There are
peculiar features of this industry. As the hon.
Member said, its productivity has gone up by
25 per cent whereas the wages have gone up
by only 2 per cent. Then there are some who
contended that wages in other industries have
gone up a* a higher rate and they compared
this industry with chemicals industry.

Some Members contended that Chemicals
industry can pass on its burden to others but
textile industry cannot. Therefore, considering
all these points and considering the set up of
the industry which is now suffering very
much, we have to see also that the workers'
interest also is not lost by closure of the
industry. Therefore, we have only given 6
months to the committee to give its report and
its recommendations with regard to increase
in wages. This has to be considered very
carefully in its all-India perspective and that is
why we
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could not think anything else on this aspect.
We have considered the other aspect also and
we are committed; we have given a definite
and concrete relief and I hope the workers will
come back to work and within 6 months, we
will have the recommendations of the
committee on the reliefs being asked for by
the workers and representatives of the workers
will also be there on this committee and I
hope it will be possible for the Government to
take a decision.

sl H2IfE® amne (wRTae) ¢
sy, it fragw woft s Wl ot
7 frar & sw fadsa w1 A9 wawm
HSA7 Wi gl A E 5wy AT Arew
gl @, W W@l g1 AW Har s
T OH od wer 8 owF F oaEs
T oaEErd ¥ A7 war & "R a9
W famet @ 97 EFETee HagA
1w fam i gf & o
w4 7 I faar & & 50 gome
¥ SATET WoigT agr  Sufaw § |
A g8 Sw w1 foE 1 e,
THH TH I W WA AT AT

i oawmt ¥ gf oft 51 16 wdw,
q 2 WREAT, 1980 @& WAl 4T |
This was the longest strike in Bombay's
textile history.

I AR HT qE IO £ | UBA &
™ ford &1 o @ ggaer A @i
2| 0T AT ART A FTACT AH29)
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F W & TR oww wg fae
o g gEwdr & 9y saEwr
#,877 4, TH AE ¥ WIEH A1 ¢ A6
A ww wAwa § g afmd #
T weg F0 @l gEare aW §
gl FAAl 3 | 4 AT AWGLU W =Y
&1 WHET Z, W 60-70 WW &
T AW W § THA WUC TAR] WIETQ

21 42 W Fw ¥R 300, 350,
400 ®@ o wo * wY W fuF
A1 g0 Faw F@ A w7 400,
450,500 w@ faes@ar & | o3 390
Faa AW A W oW 2 TR Awe
% =Hl GWd Wi 98 @ F Wk
forr s o o FoisRfz afqaw ot
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oOEr @ OIRFEr FJ@T oae aE 2|
e Az WY AT g | 99 T
aaw & owa S ww g g
IHFT T 9TOTH g WK WeigR
T owom | afew wac & #ege
gar, FWErsA WRT  g@l WX
TAAT WA #79 & 414 6 Her
¥ FEATH FIA & A9 TW AW
1 WOFT ATH ¥ SO ErET ar
# 3w o A S oGw &
# et fmgw wqw W won
afFw mam 3y % fv ag s
AT HEFANGHT  WIHT g—

This is not a real offer. This is a
psychological move to break the soli-

darity of the working class. This is my
charge aaginst this Government.

wEma fowg a1 w99
%z fad &, awfes oo 1 am
AF AE0 2 gTAT WL AT, U
FX WT am fEdr Hie & &% a@g

I am reading item (2):

"examine and report on the problems
being faced by textile mill industry
including the urgent need to modernise
the industry."
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[« aztfag arrdass)

w4 AM AT F T F A
AT T A | ArwETERE, Wi wrEw-
arwow & aform gar § owaEr
e oA TEE W EwwEriw
afqar ¥ A & qd afew 20 @
I R C - A i
20 AW [A FieAT wqwEd F O
UF IR IART GIATER F@r F
WIT WITATEHAAT AT A A
ay ¥ wifast #f " @ fw
AT TH FT T4 aF  FH q4
fear s a7 aw Semardm queeh
W AAT A ARA ) FAE Wi
amae ¥ fF Fa7 @ w1 W
F W UL E IAT B Ag &
uE iwE, AfEr W owiEawE
faqg 7z % Zvveria ged IO
# Fadt & 20 AW, 25 AW FI
UF HALT FAAA IAET I qeg
o7 T NET & AEAEAUA T |
AN WATTH@AT WY 61T q@Ea |
AT WA W oawg A Far
WY IAFT wAGY F UA 47 AW
w & zrEreds #9A w6 wg
AZ TR AR AT AT AAR | w4T
qrar wafar  sm,  wme @
gagFT TH fagz &1 f@ar &
g var Taar ¢ & wmEr s
OR( HIr w0 AT @ fF wage
FqT 9% a7 § fwEyac war &0,
fegar gare ad, fear q@ @@,
g wEA Er o™ & Tw s mar
qarer faa% &1, ar ¥7 wrewe W1
ATAT, W A W AT | T AT
& waT AT ag fear & §1 98 ween
FE & ) WA ug weEd w1 W9
wor H @A AT gohld geEw]
FLT N OTAR AKT AT @A ET
qGT ARG AR wEAHt §oATd
asm, ag faeger A arw oo

[RAJYA SABHA]

J

urgent Public Importance 312

gafed o%dr 78 & & St e
AT wIAC ara dEriE ¥ g,
e At gt SweEria Tvewd # g,
IAFET HqF T OF IN@ A9 FL |
AT AR B4 a1 &1 ww fow
fedsiafer afwas & ww &% ad
frgr wra IAEwT AT gad Fied {5
oy fosefer afmew 7 g w7
T T F, TAA aCE § AN FA
a7 war e ady | sfavere St
fugaefen e avafan oFd o
forer warge @ 2, 3@ wodl faeimrdy
g e af, wezfafed & & =@

To whom are they accountable?

FFq X wre  gaE, W ufa
Arer 9% T &, I aE WIed
1§ ertw A faar v fec s
HAT ATET &1 WieE wqieEr aun
g9 Aftwm ¥ wmr W

W & gl & & #-
They have voted with their legs.

CEUL (I

#riz dz At aw Wit T
Afg off #g @ ¥, ¥G &t 9@ W
g & oo ag AwA & g oo
FH A FL | AT AFEAA FEAMA
aers ar 60 faadi # 7§ & =W
7z wifam & war & & arwes
T faa wagT AN W wml Wi
TEuE qf &, @1 gratedl  ad
2 T doE Frf AET A OET
dare @@ ?, WEF TWIT 9T FH
T W &1 aqre w4 B OEr 20
AAT 4% g 9 & #17 Wi faw
gl aim few wege w9 F1 @
@ & 9T wogdl 9T WEw ¥ w6+
w§ aw d W wwmar g fa e
g 1 9Z WEHTT Ay §, 999w
af 8 2 W Tl gw dwmEd
Aagr &
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a9 ®AU S @A Wy #@
zafre & WYRr oI AT g !
FT FNAT AWA I § AfFT @y
gETIE T § FT gOT, WK ATEL
®F AN WL T FAN, T
g A d owagd F g g
& Strar o qw wg et R ou
9 orgs wiF € wwey qU  fwar
0 & | "AF 30 TG I Rmrwmn
AT wgd #i feAie & R mer
gt § 9@ f@mr g 0 Wg SAET
30 =7 2 @ & 9 ¥ mnne
CRT ¥ WPE K@ g 30

F 3 O ¥ oS g wifE}
g TFTEIW TATSE &) 30 W

FE W W KA AV QAT qARE
g f& wage TR @A FW
Fifg@® 30 ©F 9F A &7
AAGE FHE H ®AX § IR W,
g5 ar A ¥ s o A
arar & 1 ag =L A fafy
@ayr 30 F T A @ @i
gl w2, = awm @,
* qifs AT AF AT IR §W ARG
#1 ¥ F a9 A& o a3 €
AT W A | 3% AR
agi & w3 gar w4 ey ¥ o ww
fazd szard = ¥ W) 30 &
AiwE Aml & 30 W@ &
feg we 9 @ 2, T oat
7 ¥ ®7 S99 afew 1 ke
A8 § e g fwmeriw W
geam W A AMEr Afg g
w7 wgwE & Wi faffec agr
T @1 TR TEd W § w0 W

[ 9RAT FW T g H
T FHT | N
6 P.M.

SEY 45 qFT W AR W AW
W o sz sww g & dam-
g F AIGL AL § AT THANA

[9 JULY 1982]

urgent Public Importance 314

F fumre &1 o & 0 8% fawex
AW F oA AR A9 faAE
@A wafary Ag v =W d4-
qifre Trg ® w@AE § S gIAT
IF T & I§ AR T 9w
LT T WET TE O NiAfEwT e
TR A& g, W aeETer g
1 o o e fafAee s 9w
& 1 amt ¥ dyArgw Aage fmwic
g T A feew F v fafey
F. ... (WA} ... .GT  TA4T
T FF4, WY ¥ T gHy ad,
FFT o Az fede & zed g
i &, THF TR AE FT 997 |
ean au fagaq g @& &1 s
fFar Sa¥ geara g X & @ar-
T T &, ¥ AR W OF e
Fg gwar 1« q74 st § 7 30 &
St 3T & o3A% A ¥ FmEAT av
/Y qX ANF AT LT | ZAA /0w
ar @ q 'Er) 9 WEW g
ffar ®IT =WTa AT 30 FEAT FTET
faar &7 @ & qr ¥aww 79
% faw =g w® 0wl
TEar & % AFEC TR A AF |

H Wl Wgm A qedr =Er g

f& g 30 =. 1 FhAam wur &7
30 ® F WwHT AA TEL G,
Mz 30 FF7g 100 ¥af TH Fm,
TERT FEW FATIG

g8t ag (& vy we W

% grefegn wisAtgwem, a6l &

WIEATRATT 7 ATIT 750 41, uar
< g A gx
TR S G AT E ag
guaai f& F@ema 2
4t @ WAy g, IHE! GRAl
Gl R fmy gard ag & & we
¥ goa o9 8 (% guw 3w e
¥ grasEa {Ha & @m §F HrE-

arg
LELl
ag

)

s_ﬁhﬂ,-ﬁ 3 Hp
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[=h waifom qoidesT)’

$ferrgam waifsdy  § T T
__sm%gsa’m%&m’taé?

oF qATy TR OF aft
dre 45 gu & 1
. ofy mzifey Agda® - frEuw
qfesr 4, g gy sFx §1ag @
AT T @ Ay 1 o aany fred
gs, Saw 9qr W ST OJMAT )
faega % & usdld AIE |9
At drsx Seard. | (s@ig@)
N - G O SR - G
il G A
witey & qmwr Igw g ¥
vz fagrez 7 faem @rs SWF
LT gar %7 avlt W
are  #Y feafy & 34t
&7 dog ¥AIE T B, wAwET A
g iz dF § gEw A
TATE TAT AR X WEM AR
g9 51 i e T §
i gws 7§ 7 aw AN
ag ara g F FTR E? A w=r
gar ¥ Q@ E A @ &
T ¥ e @ ... (sg¥Em) ...
aww feg & 53, ag oy gar =7 ?
A FT A F7 AR TIAr AWFET
Nfard, wed wwIT FH O™
3 ¥ a3, &7 § w7 faq @
¥ gradta A § ag w0 § 7 3AN
wrgifems ¢ afs gw @ W
gomw af fF @y fr WognR
Ziqa WY Gar wr 9w ¥ wagdf
] oFr A9 g Tt g7

uF g & w9 ¥ wIAT A0EA
g1 zad off o¥e oW W@yt W
AT omwigl § 1 9% AW AR
agi wad ot Fda A § T

[RAJYA SABHA]
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N § wifH ITFr T @ 91 F
ag s Wit & ) Ay
T Eoar W T AT
fow FANA w¥ T T@E &ar
qfay qfs g ¥ax % & a@R
Fifeza amian, gefeae foma @
qM, §E1G AT gHiFd & &G
irfma‘caa’erhamﬁ%?

mvﬁa’r%m#ﬁ’rﬂﬁ’m
F oy 7@ W feemy v @ faafa
Fafi g & wagd &1 Fg @&
FHAT AT WIX gEAIT T aOH
FA TWH a7 F F F WA FAT

qrE g )

ot QA W WA ;Y avmfy
agew, TEW St 3 W W@ &,
o @ 78 5 s ¥ At
oG WS FHY T AT @ OF
ZAL, 30 To ¥ A7 5w A @
fag drdfrg 9T Sire & o

iafmqm%mﬁmﬂ
w & graw ¥ & 9wk wfy gaw
gy Sfadeat a8 ¥7 T famr €
fruoe g § 20 80 2@
FEr § #EA F owww foe
T AW faga W a1 T sare
g frge oY 9T FR, g0 99 =1
Ay & o w8 w8 1 wfed
my @t ¥ ad gen ¥ R
# owEed N T FqRT, W TSy
& wfafafer & 9= & gt & @iy
Jq FLFE A TR Q@ FT
gre W & AT A, v F
TT FV TEGE g, TGl 2 qfrad
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7 v g e Aed aia ) §
- W FeEsH AP F I TWR,
T e ST ¥ wtq A1 w7y
At T oo ma & ff fRagi &
M ¥ TiT T W oA F fa-
AMG 9qAT &0 @d fwdqar  om
- gFR fEdrE | FUST SARILHET
A | wEEAAT T A A, o
fadi & 1 79 3w fam ot § @°
#t @t g fa zaam #9 F g ot
1§ fogars g W1 w3y #
fo oz ag ww & @ Aw &
o FwEr B oam &) 9x 9w
cug & fF W AT AT w9
g\ A a1 uF aafR ¥ SeaT
MY HE TG BH B B, U9
Fe aE, Y gEam wag @F
I g1 F faa § a7 FW
N Fewg qFW 0 B wg 5 owgr
957 Fi qexd 4t g F ger )
30 =7 F § aff afw | @
gt &7 HafEA . Evmersw a9
. Y a9 & afe ¥ awegd faad
T Ff THE I F A A
@ q5E § R § WK e §
- % ¥ feaar &%, 59 fay +Nf
- Atk &) 3E ¥ wagd ¥ wfgfafy
. W @H ag 6 AEN H e
- qz Wi & 5 37 @F @ fa,
I oA W\ W G T
FTE 97, 97 F gIW Y& ax qN
Y § foE 41 30 WY AR
, sfeazar @ a9 0 ? B ag foyd
¥ I¥ N THEIF FO I FHR I
w7 Haw | F9 F g ¥ wI
# fr 42 fraar € 400 AT §1
U TIET FAT W ATL-ATC FY @ &
T3 I A5 g, 9% 417 A 2, 9§
afr af 2, sfew 9w ar ug 2 i
ot 99 i fafaaq gaesg 715 &
fex W dfaw 300 & 427 W@ &)
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71 % s 288 41, 81 ¥ 300 &
am s far 8, =t arz ody
THF T "g FgAM . dfew 9
300 1 IO GE FIT 25 qEL
ToRT gfg | 3.4 agT 7 Ffwwew
¥ ogerm w1 T oay aiF g
fpT o Al adl w1 v eV W
g g1 W aRAR T W E
112feem Ao & 4. Fug. fam.
faem & 81 ww wA & dre
R wm oa@m #@ AW
thH faafaar & T & an
AEATE: 82 FUS ¥ IR & WIT o
W o\ F FArTE &g s
gar g frerem JeT ARA ...

= et g famm (wrsu%?r)ﬁ:‘
fe om o g 7 9@ s

oft Wimeid Wi WSiR @ AR
gigE 4z A9 F @Eer HF @
& Sq omaA ogx w1 & we A
o R E AT SRS ¥ }E oaw
w e H Al fom w g ard
wiT g @1 & AneE ¥ ARE-
yara % T @ ey f5 A awg
fFamag @& o F 4 5
e 7 @i @ & T 9
A wm T N e dfex &
¥ g @ g, W B . A
Mo gt T R @ w
gy & wewm o wafw wm A

nw ag gy fF g AwnaT
, T ®T wwy, afFw w9 w8
gdow gu & oAy fpx o difew
TEE Fg € 7 AW ¥ Y FAr
£ | AR - LUl
AT WG FIT A ala G9g), wg
&Y onawr F@idr | ZEW W FFY
& fir gt A1 feafy w1 ot w) Tow

e
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(=t AT wiga fanw)
a1 #q1 sE fzar o 3EE fqu g
T T E | 7¢ ag 2 % wow ag AT
FT UG A Fw oW o, grafe §,
S A 0F & 9% oF g g Wl
& et feg's &Y sraaTd w8 a9
Al 3§ AAU Wegd ® Aga W
BN | I agw o faer aw
HE w0 & fF ozgwm www a4
FATITAT | G, 98 q T ¥4 AR
T A9 JE 5 8 787 790 i
17 g IA%] W 48 F7 I0 AR
FA1 9 d OF ZAT TR OwIC 47
TEOW E W aw &E | zafan §
Fgal g i+ ZFgema goq #1 feqfy
T FHE UF A9 § 35 6 g 9 awrfaa
F2H I A 9% 7 33A T e 1]
fod wns ga 2@t i 9 fF @
Gr g . fodts #F HME SEr-

T FgAr €, A fR7 g wonged

F1 @i #Znir | fosr wifers &7 dw

7l W, 4 WE A4 weE, afe

XAr »am wdt g, fusi &1 w0l

TE g ) w Fe fr wfgd, § g

¥ AW F7 g NT I F oow i

FEar | gAfeg § Imh # feafy

1 S FEETEAT ATEET g e gz

gtz ¥ e wrdwati &, afuw

FuHT B AT q OET )

DR. SHANTI G. PATEL (Maha-
rashtra): Mr. Vice-Chairman, Sir, as all
of us are aware, this has been an
unprecedented strike involving 2\ lakhs
o'f workers employed in sixty textile
mills, for nearly  x months, and out of

these sixty mills, in six mills the strike
has gone on for nearly ten months.

3]

Sir, it is a matter of some satisfaction
that the Government has opened so much
moneyf. For the last few with c?rtain
proposals. But may I submit that the
basic issues still remain unsolved? There
are two issue in this particular dispute.
On, has been the issue relating to the
service con-
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ditions of th, textile workers in Bombay
and the second has been' the questio, as to
how you .govern your industrial relations.
Sir, as far as the first one is concerned,
some initiative is taken. In that context, I
would only like to submit that the
Government or the Minister in change of
this particular portfolio has not still epeit
eut as to how these proposals have been
evolved. He has said that he has talked to
some people, he has consulted some
people and things lik. ~at. But h, has "
Stk gpO fically that these are the
persons, these are the interests, directly in-
volved in the strike, in th, dispute, and
they hav, been taken into confidence, and
after that these proposals have been made.
I am sure, Sir, that he is a progressive man
and is considered to be a member of this
progressive Government. It is a basic
thing that in jolvimg any industrial dispute
the persons directly concerned have to be
take into confidence and no industrial
dispute can be solved if one tries to force
something from above, whether the
proposal is made or th, offer is made with
the best of intentions. I am not doubting
the intentions of the Minister. But let him
understand that the basic point that no
dispute can be solved unless the parties
concerned are taken into confidence and
the, agree. So, any proposal of this kind,
howsoever good Op bad it may be, cannot
give us the desired result. If the desired
result has to be there, then thes, parties
have to be taken into confidence.
Whatever is appearing in the Press only
convinces us that these are the proposals
emanating from the mill owners' side.

Mr. Magaru Lai, or whosoever the
person' leading this group Of mill-
owners, has bee, all the time aying that
they are prepared to give so much money.
For the last few days, some things have
been appearing in the Press. That is wh,
We are left with no alternative but to
conclude that thes, are the proposals
made only by the mill-owners, and no
labour side has been
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consulted in' this respect. If it is otherwise, let
him say that these are th, persons, these are
the personalities, thes, are th, institutions
which haven been consulted in this particular
respect.

Sir I have been living in this city fo, a long
time and I know the way in which the textil,
magnets o'f Bom-Day have been exploiting
the laoour This is one industry where the
labour has been exported th, maximum. In the
nam, of the consumers, for which the cloth is
being produced, they say that they cannot pass
on the charge. But it is th, mismanagement
which is th, real reason of bankruptcy in thig
industry—the mismanagement of the so-
called owners of this particular industry. So it
is this industry where you find the maximum
number of sick units. Why is this situation not
in other industries? Why is jt in this particular
industry? Sir, they allow the machinery to
become junk. They are not prepared to mo-
dernise or replace it and see that things a‘e
repaired in time. They want to make money
out of it and the, get out of it and pass " the
junk to the Government, because the Govern-
ment has to be concerned regarding the fate of
so many people who are employed inl the
textile mills. So what does th? Government
propose to do. In the terms of reference if
there is anything, ther, is a proposal to find
some instrument of advancing money to thes”
person, who have taken this industry to
bankruptcy. There should have beem a
proposal to take action against these persons
who are exploiting th, labour and who have
led this industry to nothing.

Sir, may I refer to the second basic point,
and that iy the industrial relations machinery.
Sir, it has been proved beyond doubt thtat th,
present B.LLR. Act i; of no use in resolving
industrial disputes. The hon. Minister has said
that if an, other union, other than the union
which is recognized under the law, wants to
com, into the picture and wants to get
recoginised, it can resort to the procedure
under the law. He made a referenc, also to

637 RS—11

[9 JULY 1982]

urgent Public Importance 322

the High Court. But, Sir, may I also tell you—
and he knows much better than I do—that this
is the very law under which 710 other unions
can be recognised. Wherever one union is re-
cognized it i a sort of 'tampatra’. That Union*
ma, not have one follower or one soul to
follow. But etill this Union will be °" paper as
a recognised union, having th, so-called legal
authority to represent the workers concerned
in the industry. Repeated strikes in the
Bombay textile industry have shown the
inherent weaknesses in this particular law, and
that is why they have to be set right. You may
be trying and you may be able to settle thi
dispute, but let m, warn you that you cannot
prevent strikes taking plac, in future, unless
you change this law radically and on the
principle o'f collective bargaining Sir, this law
doe; not leave any scope for collective
bargaining. There is no strike, not a single
strike—and let him, contradict me if I am
wrong—which cani take p"ac. under the law,
which is , legal strike. Every strike is going to
be iUegal. And ™ is why the Minister starts
th, statement by saying trmt thry h*ve no‘hing
to do with an illegal strike. That is how they
want to hoodwink or bypass the real leaders of
this particu’r strike. Let Ug not be personal or
anergic to tha persons who are concerned. Let
us not try to protect some unions, bogus
unions. If this had been the objective, as the
Chief Minister, of Maharashtra have done in
the past, he (the present onel would have held
consultations with all. Let the Minister ans-
wer: Does the law prevent ho' ding
consultations with psrsons other than! thy»
rero*nized union? Well, you can hold
consultations with recognized unions but at
the ;am® time, simultaneously, you can hold
consultations with other parties. Ha" Shri
Vasant-rao Naik, +h« Chiof Minister in the
past, not held consultations like that? Had Shri
Shared Pawar. Chief Minister in the Past a”o
not held consultation,; ijke this? But the
present one— what phail I say? The less said
the better—has not the capacity or the ability
to tak, th, initiative and solve
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the dispute while the whole national -1 s
gufi ring.

L would, therefore, suggest that even
' " bo 'ate for the 'Minister
f Unions which belong to
his own party to face 'the workers and to
allow the matter to be decided bailot, which, i
th, accepts  mstfod almost al! over the world
of determining the representative racter o.- to
settl, the matter of lition of union in such
disputes, s thig iy dona, the dispute will not by
resolved. It will not b, lasting even if it is
resolved temporarily and a settlemnt comes
about. Some years ago, on this very issu, the
agitation went o, and ther, was a strike going
on for 62 days. Again, there is this
unprecedented strike going on in this particu’r
field. May I therefor. suggest or make a
proposal for revision of this whole Act so that
the industrial relatiors machinery is of , P™' pe,
order which can meet th, challenges of the
situation and which can help u; i', solving the
disputes which arise from tirn, to time? It is in
\/\"\s context that I would like to ask as to why
he has chosen to bypass the person who has
given a “* for this strike. Or is he prepared to
hav, talks with this person, whosoever he ma,
be? He ma, be Dr. Dutt, Saman, 6, somebody
else. It is not a question of personalities. Let
us not be allergic t persons. Let us lac* the
rea'ities and carry on the talks in the interest
of the workers. In the interest (f th, national
eco-nn-Tiv, the dkrjut® ha~ to Aa resolved.
(Time bell i-ings) May 1 ask in this particu’r
context as t° ™™ hy. has refrained from saying
anything or making any recommendation on
the vital issue of Badli workers. 30 to 40 per
cent of the workers are concerned with it.
What h, has done is to refer it to a committee:
This 4 a part of their 20-Point Programme.
This is exploitation These Badli workers are
deprived of so many benefits which tho
permanent worker? ran get. This is a part of
exploitation that this industry has been
indulging in. I
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had expcted from this progressive
Government an announcement to the effect
that they abolish the Bad.i jystem and not to
r:fe; it to a committee to go into it and to find
out the so-called solutions. Ah' they have been
saying from housetops that they have ,
Twenty Point Programme. Will he accept th,
suggestion that I would lik, to make? Let him
cad a Round Table Conference. It is not fair
for m, to say anything on the p.oposal. It is for
the parties directly concerned who have to
answer this issue. We hav, always been there
to giv, " cooperation in resolving this
dispute. The final answer ha, to come from th,
workers concerned “nd their really accredited
leaders. Will he consider th" suggestion for
calling a Round Table Conference of the
direct interests and to put this proposal before
them so that an acceptable solution emerges
out of this pro-longied dispute and the
stalemate comes to an end?

SHRI BHAGWAT JHA AZAD: Sir, Dr.
Patel hag said that there are two basic issues,
the service conditions a™ the goverr/ng of the
industrial relations. They ar. very important, I
admit That 's *v ™ hav, referred th?s, three
point to th, Committee and “e have asked
them to report back in two months. He
complained that I have said nothing about
Badli. Well, this Tripartite Committee con-
sisting of labour representatives, employers
and the Government will go into the question
Of Badli. This is point No. 1. And they will
report back in two months.

DR. SHANTI G. PATEL: I was expecting
you to say that badli system will be abolished

SHRI BHAGWAT JHA AZAD. I am
surprised t, bear this suggestion from the hon.
Member. If the badli system is aboMshed, th,
greatest harm will b, to the workers and not to
the mill-owners. Sir, what is badli system? In
a mill there is a requisite strength of
permanent workers and a certain percentag? of
those workers are always absent, if there ar,
twy lakh persons in the textiles, there
are
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50,000 badli workers. It means, always 25 pe,
cent are absent. Then whoever takes over in
his bshalf, he getg th, sam, benefit. 7/ thiy i
abolished, Sir, all will los, their jobs. All that
will happen is that the mill will run with
50,000 short when they are not on th, job
because they cannot remove th, permanent
workers. This implication' is there. That ig
why We are recommending that let that
report...

DR. SHANTI G. PA TEL: When I say
abolition of badli system, it is jinking them
permanent as it has done under the law in the
Docks. It is possible to give them all thj
ssrvice benefits.

SHRI BHAGWAT JHA AZAD: 1

und rstar.'l the two things very well. The
situation in th, Docks when they were mad,
permanent and the situation today in the
textiles are quite different. In the textiles there
ar, two ways—either the stren&th in ,the tex-
tiles is 2,50,000 which include,- the badli also
with 1,75,000 permanent wo.kers or 2,50,000
workers are required permanently If that is the
question they can #e made permanent. Or, if it
is abolished then the only a'ternative will be
that those who go (n leav, among the
permanent, either they will not get the leave
or if they g;> on leave, the mill will go
without them. So, Sir, I am not pleading
anybody's case. I am for badli to have the best
facilities. That iy why I said let th:c
Committee look into the question and within
two months give the report. I am one with the
hon Member that the question of badli must b,
looked into; a solution must be found. That i
why w. have recommended that within two
months let this Committee g"e the report and
we will do that. Therefore, Sir, about service
conditions, house rent and other things, we
hav, recommended to report in two months.
Sir, the only important point which Dr Patel
and other; said i about some increase in wage.
Dr. Patel said and I quote his langtuags, Sir.
H* said: "These mills are mismanaged. They
have al-
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lowed the machinery to go junk. They have
taken the money out of the mi Is. The, have
taken the industry to bankruptcy." Sir, all
these four sentences have b:en quoted byD..
PateL That is why w, say that this bank-
ruptcy, this mismanagement® which is now
great ™ g term as well as in short term, is
harmful to the workers. That is why now this
tripartite committee, i, which workers' will be
represented, will look into this question, ,nd
the, can find out how the mismanagement and
bankruptcy, etc can b, stopped. We have
appointed the Committee to report in six
months

I fully agre. with the hon. Member ¢ about the
conditions and what the conditions are, 1 cannot
say. He has the knowledge. But on g uch ,
serious thing) that the industry has gone to
bankruptcy ary to ask that industry without
looking into the matter to pay how much will
not b, in m, position but it should be left to the
Expert Committee that we are setting up.
Therefore, I would say that Dr. ShanU Patel
should also come and agree witlA us any ask
his friends if he has got any influence in th,
textile; to> come for the work and take this
chance.

THE VICE-CHAIRMAN (SHRI LADLI
MOHAN NIGAM) in the chair.

Sir, ong obsession with the hon. Members is
about RMMS. I have said already that I do hot
interfere, I do not come in th, way of the
workers' collective bargaining right or their
choice to chose thei, representativb as
bargaining agent. And it is a State legislation.
Th~y are asking here gome legislation to be
passed by the Parliament. Well, their
representative, the one coming from Bombay,
can *“y well take thig issue at the appropriate
forum and see what can be done.

But what I am saying i, that I am not bound
by this that 1 should talk to RMMS only. Sir,
there is a very detailed provision. Thig is
wrong to isay that once a union is recognised
as th, bargaining! agent, it cannot b, changed.
No Easily under the Act a" application may be
made



327 Calling Attention re.

[Shri Bhagwat Jha Azad]

and til? Registrar of trade unions verifies it. It is
being done. Let there be no obsession about it.
Workers have their right to choos, any on,
representative. Let them choose. I will be the
first one to accord a welcome and I wi'l deal
with them and I will talk to them. 1 do not mak,
a, issu, of this thing. Therefore, sir, on this point
what Dr. Patel has said, now is the time after
this package, to request the workers, as I am
appealing! to (hem, to come to work. Shortly,
almost immediately, a committee will be set up
and that committee in two months will .give th,
decisions and in about six months' time about
the wages, and about the industry a; a whol,
within a year. Let  the friends put their
strength, if they have any, ,nd appeal to them.
But if only the pied piper has its way, we will
deal with them. W, know, we are talking and we
will ta'k. Thank ,ou very much. I hope that they
will heed this appeal that they should come back
to work and look to their own /interest, and the
interests of the industry and the nation. I appeal
to my other friends also, those who ar, working
in trade unions to exer-cis, their influence and
pressure, if they have any and to ask them to
come back to work.

THE VICE-CHAIRMAN: (SHRI
LADLi MOHAN NIGAM): Yes, Mr.
Sukul.

SHRI P. N. SUKUL (Uttar Pradesh): Mr.
Vice-Chairman, Sir, at the very outset I would
like to congratulate you for occupying this
Chair of Vice-Chairman. It was my proud
privilege  to  congratulate  Mr. R.
Ramakrishnan also when he occupied this
Chair for the first time. I was the first speaker
at that time also as I am now when you have
just taken the Chair.

SHRI BHAGWAT JHA AZAD: Sir, under
your chairmanship important things are being
discussed.

SHRJ P- N. SUKUL.: Sir, I congratulate the
Labour Minister and the Government for
corn'ng out at last with a solution to end thi»
most unfortunate impasse created
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by the strike of the textile workers. It is no
doubt true that during the last six months
when this strike has been there the textile
industry has lost at least Rs. 600 crores and
we have lost foreign exchange to the tune of at
least Rs. 75 crores. It is a very big loss and the
Government have now come out with a
proposal to end the strike. It is a very
welcome move and I wonder why so many of
my opposition friends still say, one after the
other, that the workers won't join duty in spite
of these concessions and reliefs that have been
announced by the Government. May be, the
quantum may not be satisfactory. That is
something else. But, at least the spirit should
be appreciated. During all this time of six
months the workers, the management and the
opposition friends were talking about having a
tripartite body to look into the matter very
seriously and to make an in-depth study of the
grievances, of the problems, which the
workers are facing or which the industry is
facing. Now a solution is there.

As regards the question of recognition
raised by some of our opposition friends, I
must tell specially my learned colleague, Dr.
Shanti Patel, he was refeiring to the BIR Act
that under this Act, as he knows, recognition
is granted onlv industry-wise. The INTUC
union or the RMMS may be in the textile
industry but in other industries other unions
are there. In the BEST, the union of Mr
George Fernandes is there. Dr. Shanti Patel's
union may be in some other industry. What is
wrong if the people engaged in the textile
industry, a majority of them, simport the
RMMS or the INTUC union? If they have
faith in INTUC, what is the basic objection of
Mr. Patel, I do not know. , .

SHRI KALYAN ROY (West Bengal): Do
not contradict it.

SHRI P. N. SUKUL: You are talking of
paper. What is the official membership, I
should say, of the union of Dr. Datta Samant?
In a court of law, if I remember correctly. Dr.
Samant said: "I am not interested in
recognition". Even if unrecognised unions
have to go on strike, they do demand
recognition: thpv rtr> w”nt it And if Dr. Datta
Samant said that he is not interested in
recognition, it means that ho has no official
following in those unions
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and he is simply exploiting them emotionally
and official membership is not there. And if
official membership is not there, it will be
contrary to the scientific trade-unionism to
have his representatives in this tripartite body
or anywhere for consultations. It is just a
chance that the workers fed up with other
unions, the union of Dr. Shanti Patel or of Mr.
George Fernandes or others, or may be even
RMMS, are rallying behind Dr. Datta Samant.
But this state of affairs is not going to
continue for long, I must say.

As regards the reliefs proposed by the
Government [ also agree that the interim relief
of Rs. 30 seems to be paltry in the face of this
long-drawn strike and also in view of the
claims put forth by the union of Dr. Datta
Samant. If a worker gets Rs 715/- by way of
wages per month and if you are going to give
him Rs. 30, it comes to only 4.2 per cent. It
means the Government at the moment
proposes to give an interim relief of only 4.2'
per cent to the striking textile workers of
Bombay. .. (Interruptions).. . yes, for; 2
months and within 2 months, the things will
be looked into and final relief provided, if
possible, but even for these 2 months, I would
request the hon. Minister to increase this
amount of Rs.30 to 50 at least so that it comes
to at least 7 per cent of the total emoluments
received, The interim relief should also have
some sense of proportion and so I would
request the hon. Minister to reconsider it and
increase the quantum of th's relief that he
proposes to give to the striking workers from
Rs. 30 to Rs. 50. Also in tbis connection, I
would like to ask as to what the Government
proposes to do in order to do away with the
multiplicity of unions. It is a very important
problem today. Our opposition friends very
conveniently forgot about this point. It is this
multiplicity of unions that is responsible today
for division of labour in the country and so
long as this division is there, perhaps, the wor-
kers are not going to get what is their due.

So I would like to know from the Minister
as to what the Government proposes to do to
do away with the multiplicity of the unions,
because today any 7 persons can form a union
and can claim to have representation
anywhere, in  bipartite or
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tripartite committees or any where in any
consultations.

Secondly, will the Government consider, as
I said, the need for increasing the quantum of
relief from Rs. 30 to Rs. 50? Wih the
Government ensure that but for the cases of
violence and not intimidation, wherever such
cases have been there, there will be no
victimisation? Some references have been
made here to this. I myself happened to be in
jail for five years in connection with strikes. I
know very well what happens when workers
are on strike for such a long time.
(Interruptions) 1 know. I have been in jail. I
was a Government servant then. I was not a
party man. [ was not a political man. When |
resigned my job, I joined the Congress. The
other thing which I would like to know is, will
the Government ensure that but for the cases
of violence, there will be absolutely no
victimisation of the workers for their
participation in the strike? Personally, I would
plead for complete no victimisation, except in
cases of violence and arson, wherever there
have been such incidents. Will the
Government also assure this House that as a
result of the proposed modernisation, there
will be absolutely no unemployment? Will the
hon. Minister also consider the advisability of
extending the payment of this interim relief to
the non-striking workers in other parts of the
country as well? while the striking workers are
going to get interim relief, it does not mean
that all the other workers who have not gone
on strike do not deserve this thing. They
should also get this amount, this interim relief,
and only then, the Government can say "Well;
we have done full justice to the working
people in the country. Sir, with these words, I
wel-ome the suggestion of the Government to
forma tripartite body to make an indepth study
of the problems of the industry and of the
workers and I would appeal to the striking
workers to appreciate this gesture of the
Government and the sympathetic attitude of
the Government towards them. I would appeal
to them to resume their duties as early as
possible.

SHRI BHAGWAT JHA AZAD: Sir, I am
happy and I am relieved that in the voice of
dissent, there is some voice of
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reasoning and sympathy also and the
proposals have been properly understood. I
welcome the suggestion of the hon. Member
that there should be an indepth study by this
committee of the problems betore the textile
industry. It is precisely for this we have
constituted this tripartite body, in which the
representatives of all the interests will be there

and they will look, into this matter. About
this multiplicity of unions,  though it does
not directly come under this, I fully  agree

with him that this is one of the devils which
has  been responsible  for  destroying
industrial relations in this  country. There
should be some check oa this and some way
should be found out. But for this, we will
have separate discussions in the near future
when I propose to call a meeting of the
national tripartite committee when we will
discuss about it. But unfortunately, this is one
point where my friends do not agree
because they have their own flags to fly.
Therefore, there is this multiplicity of trade
unions. On the one hand, they want that
there should be industrial peace and so on.
But on the other, they must have a union,
small or big, wanting solutions in their own
fashion  with their own spectacles.  Yours
and mine are the same. Therefore, we have
no problem on this. Then, the second point
which he has mentioned was, increase in
the amount, from Rs. 30 to Rs. 50. As I said,
this is a commitment on the part of the- Gov
eminent. Kindly see the entire package as a
whole and do not see it piecemeal. As I said,
this committee will go into three questions,
namely, badli, house rent allowance and
conveyance  allowance. They will go into the
question as to how H can be increased and
then they will getit. Itisa question of two
months withiily which it will be  given.
The Gujarat High Court has given a decision
on this, in regard to interim relief to-
wards house rent. It exists in one part. Now, I
would not go into the details as to how much
will be the quantum, what will be the basis, how
we will do it and so on. We have not
worked out the rationale. We have just
come to a conclusion and it is a
commitment on the part of the Governmeat to
pay the house
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rent. The Committee  will  take  two
months for this and then it will be possible for
us to do it. 1 fully agree that there should
be no victimisation of workers who
have participated in the strike. As
usually  happens everywhere when such
strikes are  there, except in cases of
violence, nothing more will be done. Itis
known to the hon. Members also that when
strikes are there—and strikes have been
there in this country and there has been
violence and there has been intimidation—
victimisation, however much pressed by the
management, has been withdrawn on the
persuasion of the Government except in such
cases as have been mentioned. Sir, let the
recommendations of the committee come
and we will see what  best ccn be done .In the
absence of the recommendations, we cannot
say what will be the recommendations and how
they will do it. =~ When the recommendations
come, then many of the questions can be
decided.  About giving the benefit to the
noa-striking  workers also—I think the hon.
Member wants tho Kanpur and Ahmedabad
workers also to get it—I think, let us wait
for that. We have formed.. .

SHRI P. N. SUKUL:
go on strike?

You want them to

SHRI BHAGWAT JHA AZAD: No. That is
why you see what I have done. I have already
put a committee. They should consider first the
problems of the country as a whole and
secondly, of the Bombay industry. That is why
I have taken the precaution that the others also
may not go after the Bombay "strike. So this
committee must report about the industry as a
whole, their workmen, the problems of #?.
industry and modernfea-tion. I have done that
already. I hope they will not be encouraged by
some of the friends to go on strike. I would say
that the hon. Member has put it clearly that we
go by the provisions of the law. The hon.
Members today are saying thst the RMMS
does not represent the workers. As I said, the
case went to the High Court. There are ways
and provisions under the Acl to verify which is
the representative union and which is the
bargaining agent. In Bombay the industrial
relationship between the mill-owners
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and the textile workers for the last 15 years
has been cordial. There have been bipartite
agreements in the metropolitan city. And very
rightly Mr. Bagaitkar said that what was done
first by the textile industry used to be follow-
ed, by the others. That has been the tradition.
Unfortunately at the present moment, that
atmosphere does not prevail. As a matter of
fact, the 1979 agreement which is persisting
today was signed when Mr. Sharad Pawar was
the Chief Minister and Mr. George Fernandez
was the Industry Minister. Under their
patronage and under their blessing this
agreement was signed. I do not mean to say
anything against them. I am only mating the
point that in Bombay industrial relationship
under the same RMMS for the last decade and
a half was good, was all right. Today it is not
there. As I have said, I do not at all come in
the way 01 the,right of the workers to change
then bargaining agent. But let them do it ac-
cording to the law. And this law does not
come in the way. The Bombay Industrial
Relations Act has got good provisions. It says
that no worker can remain suspended for more
than five days. What a wonderful provision!
Do the Members want that these should all go
away? So if there are only some parts which
they want to change, they are welcome to do it
at the proper forum. I think this will suffice.

SHRI KALYAN ROY (West Bengal): Mr.
Vice-Chairman, Sir, I thought die Labour
Minister would join with me first to
congratulate these 2/ lakh textile workers on
their heroic strike against heavy odds and a
combination of the INTUC, the mill-owners
and. their gangsters and the entire State
machinery. The Government desparately tried
to break the strike but they miserably failed.
So at last they have to offer what Mr. Azad
described as a package deal. Well, Sir, |
would not give my opinion about this offer. |
do not want to come in between in any
settlement. If it is accepted by the workers,
well and good. But I do admit that there has
been a shift in the Government's arrogant
stand in the last five months and today. And
that arrogance has been broken by the heroic
strikers. I would only ask the hon. Labour
Minister to reply to certain raw facts. Is it not
true

[9 JULY 1982]

urgent Public Importance 334

that sii.ee th<j Govwiuuiem loos, over toe
textile magnates have been given concession
after concession since 19S50 in order to loot the
workers, the cotton growers and the
consumers? Is it not a fact that last year the
textile policy meant total fieeuoii, to the
private ..... 1 sector, IArvu” mill sector was
completely absolved formally from any
obligation 10 produce controlled cloth and
the entire load was shifted to the NTC mills?
Please du not shed your tears for the NTC
mills. Your policy led to losses to the NTC. Is
it also not a fact that the private sector ~ was
allowed to use more and more artificial or
chemical fibre to produce costly clo.h? Is it
also not a fact that the privMe , sector was
allowed to expand loomage capacity in the
name of export? And the question was asked
by me last year orthe year  before when
Mr. Prna'] Mukherjee was the
Commerce Minister and he had to admit that
in the la.t four years they had a boom. And
when asked about dividends by the
Bombay textile mills and others, you said
about 10 per cent dividend was paid. If
you exclude the bonus shares, then the
dividend came to nearly 100 per cent. The
bulk of the capita! in th" textiles consist of
bonuy» shares for which the worker did not get
a single p?nny. Tf you exclude bonus shares,
then you will find the dividend in the
textiles is as high as in the tea plantat'ons.
Secondly,—this appeared in the press on the
28th May and it was surprising to the Industrial
Development  Bank of India; they made a
survey and brought out a report on the
development of banking in India  for 1980-
81—when Mr. Azad constitutes a committee,
if he does, if the workers agree, he will
know what this Bank's report states. They
stated an interesting fact which they were not
aw”re of, that the textile industry, which
was supposed to be in dire distress,
received the largest shar<» of assistance
from the financial institutions among all
industries. The textile industry's share in
the  tot?.] assistance sanctioned by the
financial institutions in the year 1980-81,
amounted to over Rs. 403 crores. The Bank's
renort states, the cumulative assistance
sanctioned to the industry over the decade
was awhooping Rs. 1743.5 crores—more
than the State Budget for three States of Orissa
or Assam or West Beagal. One sector irt
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the private area got nearly Rs. 2000 cro-res.
And what happened to the money? That is also
on record. In this House the Commerce
Minister said the soft loans and other assistance
for modernisation, for which Mr. Azad was
weeping so well today, according to the
statement by the Minister, has been, by and
large, misused, mis-spent, diversified. This is
the character of the millowners. Let the
honourable labour Minister state: Was the
demand unjustified? Was the strike unjustified
in the face of the fantastic profit? Was the
strike unjustified? What avenue have they got
the workers—to focus their grievance, their
miserable conditions? Look at the slums in
Bombay. The latest BBC film showed the
slums of the textile workers in Bombay and the
fantastic houses and flats in the Cafe Parade
and the Marine .,Drive. Does it not create
social tension? Why have you ignored it so far?
It took five months, six months, when you ulti-
mately woke up. As has been pointed out, when
hs ultimately woke up, he only had to offer Rs.
30/-. Again, I do not want to say anything
about it. I do not want to come in the way of
settlement. But one thing I want to say, you
have noticed that the INTUC President has
been sitting here. He quitely left. If there is
one man who is most unhappy with your any
offer, it is the INTUC. The other day they were
asking for police protection for the workers.

Now, Mr. Aza” has made this statement on
the floor of the House. What does he say
there? He says that as a result of several steps
taken by the Central and State Governments
many workers have returned to work. Now, |
want some statistics. What is the number of
workers who have returned to work? You
have said in this statement that the workers
have returned to work. How many workers
have returned to work? Secondly, what are the
steps you have taken? Arresting them,
intimidating them or sending the Police to the
slums and shawls? That is the step you have
taken.
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Now, my question is more  fundamental.
Mr. Azad has just taken over. We have
seen him before that. Of course in 1969-70 we
saw him as Labour Minister. Now he has
taken independent  charge of the  Labour
Ministry.  There have  been strikes before.
But this is the first time that a massive
challenge is thrown by the entire industrial
workers against the policies of the
Government which have been imposed on
the  working class.  The policy i, that the
Government will decide who is going to  be
the collective bargaining agency for the
working class. The second  one is that
latest attempt to scuttle the collective
bargaining system between the labour and
the management, which we have developed and
built up  for the last six years. Otherwise
you have either to go to a tribunal or a wage
board. = We crossed that stage now. In the
coal industry with which I am intimately
connected, there was first the Mazumdar
Tribunal,  then the Merchant Tribunal, then
the wage board, and so on. From 1974 there
have been wage negotiating committees
in the steel industry and coal and in banks.
The Government, after LIC, have been
resorting to the old pattern and are trying to
put the clock bank by imposing arbitrator or
tribunal or committees.  That, I tell you, will
not be acceptable to the working class.
The real challenge before the working
class is your unfortunate, blatant, partisan
and naked policy to impose INTUC
everywhere. You see the result o-f this. I
have already written to Mr. Azad. I have met
the Leader of the House, Mr. Pranab
Mukherjee, not once, but ten times. What has
happened in Bombay in the textile industry is
going to be repeated in the entire coal mines.
Please learn your lesson from this. If
the INTUC continues its arrogant policies in
coal, you will have to shut all the thermal
power plants in India because there  will be
strike in the coal fields.

Yesterday, Mr. Azad said: Well, Icalled a
meeting on productivity.
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You p'eople did not come. May I
request Mr. Azad...

SHRI BHAGWAT JHA AZAD; Are
we discusing the entire industry?. You
are now referring to the coal industry.

SHRi KALYAN ROY: Not  the
whole industry. I am only referring to a
parallel situation that is developing, for
you to learn the lesson. I am referringto a
parallel  situation so that as a citizen of
the country, J can take the  national
interest into consideration because I am
greatly  dis” turbed at the attack on the
collective bargaining system. I am only
pointing to the problem of collec-/ P. M.
tive bargaining. The entire negotiation in
the coal belt has been paralysed
because of one Union, the INTUC, which
has walked out of the J.B.C.C.I. Neither
the labour Ministry nor the Energy Min-
istry has taken any step to settle the

pending  issues of 1979, to set up a
wage committee. Why? It is because of
the Union...

SHRI BHAGWAT JHA AZAD:
What about your side?

SHRI KALYAN ROY: I am  only
warning you, Mi-. Azad, so that you do
not have to face another Calling-Attention
Motion like this because you will have
another parallel strike. You have taken
five months to know that there is a strike.
So, I would like to ask Mr. Azad three
questions. Have you talked to the men
who started the strike, who have led the
strike and who are leading the strike? You
say that it is not a question of prestige.
Good. But the very fact that you have
not started talking with them or you
have not formally disclosed—you might
have talked, I do not know—in the
House that you have talked to them,
the  very fact that you are keeping
something  up your sleeves shows that
you are making it a question of prestige
and are making ita political issue. So,
I
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would request humbly, as you have
requested us, to try to see that the matter
is settled. Please try to see that the matter
is settled. You are not disclosing in
Parliament, "Yes, I have talked and these

are the offers that we have made". This is
number one.

Then, number  two is about the
question of criminal cases that have been
registered. 1  would like to point out
that this will be one of the hardest hurdles.
The workers have been implicated in
false  cases and the management  will
take  the plea that because there is a case
pending against a worker, he will not be al-
lowed to join and this will not be
acceptable to us at all. I am not talking
about  anything else; I am not taking
about the economic package.l am only
talking about this particular asp set of the
problem which is that the management will
take the plea that because a case is
pending against a worker, he will not be al-
lowed to join. This will not be accepted by
/'he workers. The workers will die, they
will perish; but they will not accept this at
all. It is their very honour and it is a
question of their honour and they will not
accept this. In fact, "The Times of India"
has written that some of the workers' girls
have been forced to become prostitutes.
But the Gvernment has not realised it.
The workers' determination has made them
nervous. You are shaking today; but the
workers are not shaky. The workers are
fighting.  They will die; they will perish.
But they will not accept this. So,
before it is too late, Mr. Azad,
be a bit more friendly towards
the workers ~ who cares for  your
sympathy?  You should have shown
your sympathy in January itself. We
workers do not want your sympathy. We
just want our rights, our honour, and we
want to settle the issue across the table. I
may be wrong sometimes and you may
be wrong sometimes. It is not that you are
always right and I am always wrong or
that you are always wrong and I am always
right. It is not like
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that. Therefore, don't take that attitude and do
not stretch the textile strike to other areas.
You can avoid this national disaster which is
the result of your bankrupt policy to impose
one union on all areas, whether they have the
strength  or not.

SHRI BHAGWAT JHA AZAD: Mr. Vice-
Chairman, Sir, I have said clearly before that |
have talked to all concerned about this.
Beyond this I cannot say anything more. That
is the reply to the first question.

With regard to the second question, I: have
said about violence and intimidation, as they
go with other strikes and as they have been in
the past, as also, in this case, the workers will
not be victimised and my statement is very
clear.

As regards the third point, I strongly protest
against the statement that the workers'
daughters have become prostitutes. This is a
derogatory remark against the workers.
(Interruptions) . It is very wrong to say that
the workers' daughters have become
prostitutes. It is very unfair and it i a very
unfair  remark against the  workers.
(Interruptions). You should criticise the Press
then. But you support the Press.

SHRI KALYAN ROY: You give a
contradiction then.

SHRI BHAGWAT JHA AZAD: Why
should 1 know that they have not be
come like that. I have not said 'ihat
they have become. You should de
fend their honour. You support them
and you work for them. So, you
should  defend  their honour.
It i a matter of shame for you to say lik, this.
1 know the sense of honour of the workers.
They ar. great people, the, ar. brave people
and they ar. fighting people, and they can
never allow their daughters to become
prostitutes (In-rruptions). Then, Sir, about the
other points that the honourable Member
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ha; made, about the textile industry, about
coal, and other things, they will be replied to-
at th, appropriate time in the appropriate
forum.

SHRI KALYAN ROY; One point he did
not reply. How many workers hav, gone? H,
has stated that the worker; have gone there.
How many?

SHRI BHAGWAT JHA AZAD: Many
wo'rker, have come. They are in thousands.
Many thousands are already there.
(Interruptions)

PROF,. (SHRIMATI) ASHIMA
CHATTERIJEE: It i already five minutes past
seven and at the fag end of the sitting I do .t
like * deliver a long speech like the previous
apeake,. But I would like to congratulate th,
hon. Labour Minister for the appropriate
action he has taken. What I would lik, to state
is that when the textile workers resume their
duties. 1 would request the hon,. Labour
Minister to pay their salaries f» th, strike
period on humanitarian ground.

THE VICE-CHAIRMAN (SHRI LADLI
MOHAN NIGAM); Yo, have made your
point. (Interruptions)

AN. HON. MEMBER; Let the Minister
reply.

SHRI BHAGWAT JHA AZAD; She has
made a suggestion. I have heard it. You know
what happens in ttra case of illegal strikes.
(Interruptions)

SHRI GHULAM RASOOL MATTO
(Jammu and Kashmir): Sir, as a person;
involved in textile industry, I must say that the
Minister rightly said that it i; a grave national
loss that has taken place in Bombay. I want to
bring two or three points to th, notice of the
hon. Minister.

My first point is that a Press report has
appeared that ten millg are being shifted froim
Maharashtra, AHhough th, Maharashtra
Government ha., said that they will not allow
it, since Mr. Shivraj Patil ig here, I would like
to request him to kindly consider this
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point of mine. H, is fully empowered under
the Essential Commodities Act and the
Textile Control Orders to issue noticeg to all
the 62 mill; in Bombay that they car/not shift.

It is not for th, Maharashtra Government
alone. It also liey in the jurisdiction of the
Central Government.

Th, second point I want to make i3 that I know

that certain meetings hav, taken place, but
the fact ™ mains that a decision taken
unilate rally is not acceptable to the wor-

kers, 1 would request the hon. Minister to
kindly consider that within' the framework of
what he has 'said a conference may be
conveyed where all these proposals may be
made. The question of representation should
be left to the Government because only the
Government, the workers and the employers
are the parties in this. No political party should
be allowed to indulge in this discussion. Only
these three partie; should talk over this
thing I would request the hon. Minister to
consider  this. On the basis of my personal
experience I 'say that he should try to get the
workers' representatives—real
representatives, whosoever they are; let it be
Datta Samant; if he represents some section, he
should also be there; if INTUC people are
there and other; ar, there. He should  try to
perserves to get them agree to an arbitration,
because arbitration i* the only way to solve
such problems. I would request the hon
Minister, within the framework of his offer, to
talk seriously of arbitration 'so that they
should accept the award. 1 think that would
be a better step than consensus. 1 would also
request the hon. Minister to issue the necessary
orders.

SHRI BHAGWAT JHA AZAD. Sir, I
appreciate the sincer. intention behind this
suggestion of the hon. Member. It is good to
find such friends in the House who appreciate
the sincere offer made by the Government,
and I congratulate the hon. Member. Sir, it ig
true that for solving puch OToblems. the need
of the hour is not a conference of those who
hav, already shown their teeth to bite, but it is
necessary that those
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who are really and genuinely interested in
solving the problem should b, called. I fully
appreciate the suggestion. We shall do our
best that in this committee the representatives
of th, workers, the employers and the
Government striv, hard to reach the
conclusions which are acceptable to all
concerned.

Sir, about the millg approaching lor transfer,
1 would say that no such approach hag been
mad, to us. As and when that approach is
made, the Textile Minister will look into the
matter according to law with reference to
different Acts. As you said, in this case there
is much need for an indepth study and we
require immediate results. That is why we
have Axed two monthg for certain issues and
six months for certain issue's and on, year for
the industry a; a whole. As you hav, rightly
put it, unless there is a written agreement
ab”ut that, such a thing about arbitration does
not work. As regards the suggestion about
mills shifting, I hav, already referred to it.
There is a feeling that the conference would
not have validity unless and untill I call it. I
would say that I shall make all attempt; to se,
that I have the representation of the real
workers who are really involved in this and w,
shall try to deal with them.

sl Wo & WH (W waEUr)
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#z, 941, AT A9 zord F Ay A
33T - i
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¥ I = 7l i q
TH AT ¥ 927 34 EL
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The House then adjourned at
twenty two minutes past Steven
of the clock till eleven of the
clock on Tuesday, the 13th July,
1982.



